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. gurposes iconnected therewith

(Rerewed the assont of the G'overnor Geneml on the 15th April 1948)

. HEREAS it is expedlent to provido for tho dovolopmont and con'ﬁm
_ of atomic energy and foi’ purposes connected theremth

TR hereby enaoted as follows: s

S ¢ xe Shord title and extent.v—(l) ThlB Act may be called the A‘(;‘omw Enetg’
~Act, 1948, -

"8) Tt extends to en&he pm;; of Indlamqﬁt’f/'xsﬁ& olplaimimin A Rt

2. Declaration as to expedlencg of Central Government’s eontrol.——Iﬁ &,
here‘by declared that it is expedient in the public interest that the Cantes.
Government should fake under its Gontrol the developmenb of—

v (a) anv industry conneoted with the production or use of atomi
onergy, and :

(b) any mineral whieh is. or msy be usad for the production or use of
- atomic energy or research into matters connected theremth .

e 8. Dofinitions,—In thls Act, unless there is u,uythmg repugnant in thg sub-
jeoﬁ ‘o -context,—

(a) “‘atomic energy™ means the energy ='released from atomxc ‘nuclei

a8 & result of any process, including the ﬁsswn process, but does: not iuclude «

" - energy" releagsed in any procesé of natural transmutation or ‘radio-active .
deoay which is not accelersted or influenced by external means;

(B “‘minerals’’ includes ali substances obtained or obtamab]e fmm
the go1l by underground or surf&ce working;

{c) ““plant’’ includes any mfzztzhmeryL eqmpment or apphanca Whebher’
aﬂixed to land or not; . .

(d) “‘preseribed substance' ineans uranium, 'thomum plutomum
_[éptumum or berylium or any of their respective (,ompounds or any: ‘other
ibsfarice - which the. Central Govemment may, by’ notification in the
“pfficial Gazette, prescribe, being g substance which in its opinion is or may
" 'be used for the produciion or useiof utomle energy #t research into matters -
- eonnected: therewith. % :

4 Cenoral powors of the central Government —The Central (:ovemmem '
:hﬂli have power—

(@) to produce. use and dlsposé of atomic enewv and carry ont TPRPnrc'h
1nto any matbters connected thezeJWwL o v

~ (b) to manufacture or otherw1 e produce, buy ot otherwxse acquire,
- glore.and transport any articles which in ifs opinion are, or are likely to be,
tequired ‘for or in conhection with' ithe production or use of atomic energv
> “or such research as aforesaid, and to dispose of any articles manufactiped.
produced bought or acquired by it; xand o
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- (¢) to do all such things (including the erectlon of buildings and the:
" execution of varksrand.the workingiof.mingrals). as the Central Govern«
ment considers necessary or_ expedient for the exercise of the foregoing
v ‘ipﬁ%ré‘mﬂlq@ 101 [UF GeAGIONIIEN] $Uy CONLG] O stousis owelBh gUg 1ok
fiiwotsd} st"amo' BSOS
) 5. Power to obtain information of materi pﬁnt and processes.—(1) The
Corftfd¥ Bésernpddnt rabyy byrnotidd inswriting: serv(edx Mpon Ny personyitequire:
him to make such periodical and other returns, at such-times and containing’
*ﬁﬁe&’péﬂﬁcdlﬁtﬂ gab wdeomipandéd obyv suchhplans;fdmwlngs&andtﬁm ﬂocﬁg&
as may be spddifredsiht thelmotives—dsroqing 101 bite verue sioss 1o %

(@) of any prescribed substance, spapified.in the, n,qu %nm iR?sseé-f

, sion or under his control; A
el it Be il ihiorate oo Shedtfed . Ky polialsb 8o iiileTER eontrol
or presént in or on land owned or oggupied by him, being mifBisls . fodm

Wwhich, in:the “spinionefthe;Ciontusly; oyerament i, ony ok the ﬂr?gcmbed

substances can be obtained ;
i ¥-—fotinen  aiinessmisved 18iiash. to \fJ;ﬁ&;(}‘%‘{ke st ng yg{};ip'm)l

asdneld 03 efany.plond inihis, possessipn, o8, under; g, confrol. “J 13133 :
adapted for.the; PW‘!‘:@QQE'\QBIBS@@M{%J 10,6D8TEY, Q1 1}%@84’9 uf]’n z;:fli’%v(}% rs
con,pected therew1th
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herres i -
(d) of any contract entered into by him or any hcen@ granted; by or
o a0 bQ him. relating ta, i‘;he,L productlo,n or use o:E af:omlc energy or research into
° *mdters ¢ iith; o v (6)

: (¢) of any other 'inforniation in’ ins possession  relating = ’“”?1? worlt.-
'-duz egbirrigd? ovgobychimy b on Aigbdhalf drounder Hig difestiomisinftedhngetion
with the production or use of atomic energy or research-infasimabters jeph-
hected thereylbb; . . 4 .
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, pursuance of any such notREz 0w esabtuz 10 hu
1 ahall bergiifilty: ob aiv offerices pn&emt}its sAchin »

8. Power of entry and inspedtion.—(1) Any persofi #htioriséd Py e Gentra
bigverninent, rmadydon” prodicing, i serreduireds ian duly: wa\;&hehtmated doeu
1q!r§tﬂnﬁrshowmg <his; suthoniby . center. fany. premiges ¢ vhene! - he~ha§,u1;¢asonable
mgroun&S'xformaheivlng thatyr worlgfimbean@ Teanried outifor'dlie. puzpesedef or in
woopnechion with, thy produchion: «drenséof satorhid ensrgy-or respared ntosmatiers
- sxddnnacted:ithenewith vor rﬁh&h«anm@ﬁrﬁhe presenibed: substancds,-or fany; minerals:
homdvshlcl% any sx;chf bubbstancegcan befobgamed or amy-suckiplant-as:dg m%cn
4 toned in.clause (c) of & t Joregoing, sechion, . afg sifua
f“&“&”i&]&ﬂ% fnspect (‘ﬁh}e prfm:i’?a d %z)?; ar fla[?fo{l%d g% %%‘t’ ?:T” ’%ﬁﬁ %‘ 0
(2) The person carrying out the Jinspection may make coples of, or ex{nac(}s :
i fvomavahy drawing plant oF }o’eherl ‘Aocurtent’ foahd it ithe oprethiesd ahd for the':
purpose of makmg such copies (br dxtracts ‘may vemove! any vguch? drawmg,
Sther av_:dulv signed, yegeipt, for the\ game and’
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7. Power to do work for nLrpOi*e of fdiScoverin ‘mmerdla.-»m "’”he Genfral
Qovermnent may, subject to the yprovisions:of dhis section. do on. over or below -
the euorfger o oy land ~LOL,WD k'as 1b considers negessary for-the purpose of
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diseoyering w@eﬁh&mdahaéi is jpresewbiim ér onotkee laad, githebiincm naturaltgtate
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'(8) Affer considering any such  objection and _the report of the person
appointed by it under sub-section (9), the Central Government may make sugh
orders as it may deem proper, : -

(4) Where the rights and liabilities of & party to a contract are transferred
to the Central Government under this section, there shall be paid to that party
such compensation in respect of any lass suffered by that party as may be
agreed between him and the Central Government, and in default of such agree-
‘mant, as may be determined by arbitration, ‘

10. Control of production and use of alomic energy.—(I) The Cenfral Gov-
ernment may, by order published in the official (Gazefte,  prohibit except under
: a hicence granted by it,— ’ .
P _(a) the working of any minerals specified in the order, being minerals .
from which in the opinion of the Centrdl Government any of the prescribed .
substances can be obtained; . ' '

, :#) the acquisition, production;
export or import— i
(i) of any of the prescribed substances; or
. (i) of any minerals specified in the order, being minerals from
- which in the opinion of the Central Government any of the preserihed
s substances can be obtained; or ; _ '

. (#i)) of any plant designed or adapted or ménufactured for the
production or use of atomic energy or for research into matters con-
nected therewith; [ o : ’

and any such order may contain such incidental and suppleménbary pro-
vigions, including provisions for seizure, retention and disposal of any articls
n respect of which there are reasonable grounds for suspecting that a
 contravention of the order has been commiitted, as the Central Government
considers necessary. ' ‘ : ’

(?) Any person who contravenes or fails to comply with an order made
under this section or any conditions subject to which a licence is granted under
this section shall be guilty of an offence under this Act.

+11. Restriction on disclosure of information relating to plant.—(I) Subject
to the provisions of this section, any person' who, without the consent of the
Central Government, communicates to any other person not being an autho-
rised -person,. or obtains or attempts t¢ obtain, any document, drawing, phofo- -
graph, plan; model or other information whatsoever which to his knowledge
describes, represents or. illustrates— A ;

treatment, possession, use, disposal,

. ‘1) an existin'g or proposed. pla'jnt used or proposéd to be used for the
purpose of prodicing or using atomic energy, or *
- (i) the purpose or method of operation of any such existing or pro-
: posed plant, or : . .
(1) sny process operated or ‘proposed to be ‘operated in any such
existing or’ proposed plant, Y
shall be guilty of an offence under this:Act:

" Provided that it shall not be such an offerice to communicate information
‘with respect-to any plant of a.type in use for purposes other than the production
or use of atomic energy, unless the informiation discloses that plant of that
type is used or proposed to be used for the production or use of atomie (\ur}rgy
o1 research into any matters copnected therewith, . . = . :

S 00



b

‘be specified in the order.
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Laxplanation.—In this sub-secbion ‘‘authorised person’’ means in relation
0 information on any subject to which this sub-section applies, a person to
whom, by virtue of a general authority granted by the Central = Government,
information on that subject may be communicated. o .

(8) The Central Government may, by order, grant exemption from this
gection in such classes of cases and to such extent .and subject to such tondi:
tions, as may be specified ‘in the-order. , S ;

(8) Where any information has been made available “to the general pubiit
otherwise than in contravention of this section, any subsequent communication
of that information shall not constitute an offénce under this Act.

12. Special ptovisions as to inventions.—(I1) Where an application has bebn
made fo the Controller of Patents and Designs (bereafter in this section referred
to as the Controller) for the grant of a patent and it appears fo fhe Confroller
that the invention which is the subject matter of the application relates to the
production or use of afomic energy or'research into matters connected there-
with, he shall serve a notice in writing on the Cenfral Government to that
effect, and may, notwithstanding anything in any law, omit or delay the doiug
of anything which he would otherwise be required fo do in relation to the
application; and give directions for prohibiting or restricting the publication of
information with respect to the subject matter of the applica‘ion, or the com-
munication of such information to ‘particular persons or classes of persons,

(#) Upon receipt of notice under sub-section (1) the Central Government
may make such orders as it may deem proper.

(3) Any person who contravenes .any diréction given by the Controller .r
any order made by the Central Government shall be guilty 6f an offence under
this Act. % : -

13. Delegation of powers.—The @entral Government may by order direct
that any power conferred on it by this Act shall be exercised or discharged by
such officer or officers in such circumstances and undet such .cohditicgl_s a8 may

14, Disclosure of information obtaihed under Act.—Any person who, with-
out the authority of the Cemtral Government, discloses any information obtain-
ed in the exercise of powers under ﬁhﬁcﬁ, shall be guilty of ai offerice under
this Aot. ' : v ' Co T TR ey

15. Offences and penalties.}:(l)(‘Any%,‘pgrson guilty of an offence uuder this -

.Act shall be punishable with imprisonmjent for a term which may extend to

three months or with fine which may éxtend to five hundred rupees or with

both. ‘ L

- (2) Where any offence under this Act has been committed by & body cor-
porate, every person who at the time of the commission of the offence was &
director, general manager, secretary or other similar officer vf the body corpos

rate, or was purporting to act in any such:capacity, shall be duemed to be guiity -

of that offence, unless he proves that the offence was committed without hig
consent or connivance and that he exercised all such diligence to prevent the
commission of the offence as he ought to have exercised having regard to the

‘nature of his functions in that éapacity and o all the circumstances.

(8)*Proceedings in respect of an offence under section 11 shall not be instls
tuted except with the consent of the Advocate-General of India.

16. Principles relating to payment of compensation (1) Where by reason
of the exercise of eny powers under this Act, any compensation is payable, the
nmount of such compensation shell be determined in the manner and in sceords
gnce with the principles hereinsfter set out, that is to say,—

(2) where the amount of compensation can be fixed by agreement,
ghall be paid in accordstce sith such-agreement, - BN

it
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(b) wheté no such’ agreement can be reached, the Central Gover:-
ment shall appoint as arbitrator a person having expert knowledge as ‘o
the naturs of the right affected who shall determine~ the amount of. com-

pensation payable. . _ ,
(2) In making his award the arbitrator appointed under sub-section (I)

hall have regard— . ..
(a) In the case of any compensatlon payable under section 7 of this
Acth,—

({) to the nature of the work done, .

(%) the manner, exfent and duration of the exermse of any powers
under that section, :

(%) the diminution in the rent at which the land and the property
situated thereon might reasonably be expected to let for -any period
£ or in the market value of the land and property on the date when the
5 : exerelde of pcwars comes to an end, and

(iv) the provisions of /sub-section (1) of sectdon 23 of the Tand

Acquisition Aect, 1894 (1 of 1894), in so far as such provisiong can be
made apphcable to -the exBrclse of povwers ‘under section.7 of this Ack:
and ;

(b) in the case of any compensat1on payable under section 8 of this
Act, to the price which the gwner might reasonably have been expected tu
obtain on a sale of the article effected by him immediately prior to*t-h't
: date of the acquisition.

v (3) An appeal shall li¢ 1o bhe High Court against an award of the arbitrator
3 except in cases where the a,mount claimed thereof does not exceed an amount
pfeseribed in this behalf by ‘the Central Government.

(4) The Central G«overnmexit may make rules prescribing thc -procgdure to
be fo]lowed in arbitrations under this Act and the principles to be followed in
the apportxonment of the cogts of proceedings before the arbltrator and on

: : kppeal ;
B (5) Bave s provided in ﬁfh Act nothmg in any law for ffhe time bemg 0
t TCe fel&ﬁng to arbitration ghall apply to arbitrations under this Act.
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